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—Apptt. of Member to IC

MARRIAGE LAWS
BILL

(AMENDMENT)

(i) APPOINTMENT OF MEMBER TO JOINT
COMMITTEE

SHRI K. MALLANNA (Chit-
redurga): jr, I beg to move:

“That this House do appoint Sar-
vashri N. K. Shejwalkar and Jagan
Nth Kaushal to the Joint Committee
on the Bill further to amend the
Hindu Marriage Act, 1955 and the
Special Marriage Act, 1954 in the
vacancies caused by the death of
Shri R. K. Mhalgi and the rseigna-
tion of Shri P. Shiv Shankar.”

MER. DEPUTY-SFEAKER: The
’question 15,

“That this House do appoint Sar-
vashri N. K. Shejalkar and Jagan
Nath Kaushal to the Joint Commit-
tee to the Bill further to amend the
Hindu Marriage Act, 1955 and the
Special Marriage Act, 1954 in the
vacancies caused by the death of
Sshri R. K. Mhalgi and the resigna-
tion of Shri P, Shiv Shankar.”

The motion was adopted.

(li))RECOMMENDATION TO RaAJYa
SABHA TO APPOINT MEMBER TO
JOoINT COMMITIEE.

SHRI K. MALLANNA (Chitradur-
ga): Sir I beg lo move:

“That this House do recommend {0
Rajya Sabha that Rajya Sabha do
appoint two Members of Rajya
Sabha to the Joint Committee on the
Bill further to amend the Hindu
Marriage Act, 1955 and the Special
Marriage Act. 1954 in the vacancies
caused by the retirement of Sarasv-
hri Bapuraoji Marotraoji Deshmukh
and M. R. Krishna and do communi-
cate to this House the names of
twg members so appointed by Rajya
Sabha to the Joint Committee’

Prohition Act—Exten-
sion of time for Report

MR, DEPUTY-SPEAKER: The

question is:

“That this House do recommend
to Rajya Sabha that Rajya Sabha
do appoint two Members of Rajya
Sabha to the Joint Committee on
the Bill further to amend the Hindu
Marriage Act, 1955 and the Special
Marriage Act, 1954 in the vacancies
caused py the retirement of Sarva-
hri Bapuraoji Marotraoji Deshmukh
and M. R. Krishna and do communi-~
cate to this House the names of two
Alembers so appointed by Rajya
Sabha to the Joint Commiliee.”

The motion was adopted.

12.23 hrs,

JoINT COMMITTEE ON THE WORKING
DowRY PROHIBITION ACT EXTEN-
SION OF TIME FOR PRESENTA-
TION OF REPORT

SHRIMATI KRISHNA SAHI: (Beg-

usarai): Sir, I beg to move:

“That this House do further ex-
tend up to the last day of the Win-
ter Session, 1982, the time, for pre-

sentation of the Report of the Joint
Committee of the Houses to exa-:
mine the question of the working of
the Dowry Prohibition Aect, 1961,
and the amendments which may be
made in the law for dealing effec-
tively with the evil of dowry sys-
tem'”

MR. DEPUTY-SPEAKER: The ques-

tion is:

“That this House do further ex-
tend up to the last day of the Win=
ter Session., 1982, the time for pre-
sentatioin of the Report of the Joint.
Committee of the Houses 10 examine
the question of the working of the
Dowry Prihibition Act, 1961, and the
amendments which may be made in
the law for dealing eﬂeejively with
the evil of dowry system.’

The motion was adopted.




